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r SIlri Tyqt: lSbrI ........... ar TaDUa: 8Jiri S. M. BaaerJee: t.... ;8Jar1 Khuala.allt Kai: 
. Slari "'nnhan: 

Dr. Ram Subbq SiDch: 
Sbrl A. K. Gopa]an: 
L Shl A1mIbbldo Obosal: 

Will the Minister of EdueaUon be 
pleued to state: 

(a) whether the ~  professors of 
the Banaras Hindu Urliversityw'hose 
dismissal from service has been held 
illegal by the Supreme Court have 
been taken back in service; and. 

(b) whether it is a tact that they 
ttiU remain debarred trom function-
ing as the Deans of their Faculties? 

The MiDlMer 01 EdaeaUon <Dr . 
.. L. 8brtmaJl): (a) and (b). A 
Rtatement is laid on thl' Table of the 
Sabha. 

~ . .  

(a) ,fQur of the eight Profesaors in 
respect of Whom the Supreme Court 
dellvered .ts judgment, have been 
taken back in aervice. The remaining 
four teachers are those who had ear-
lier ft.led writ petitions before the 
Allahabad ffiIh (!ourt • against. the 
show-cause notices served OD them br 
the Executive Council of the Banaru 
Rlndu Univera.ty QI\ the Buis of the 
recommendations of' the" Rewewlng 
Committeoe and in respect of whom 
th«' Executive Council, in -teaM of 
the judtment of the Hi&ti ... Court, 
have dt!cided to continue hOlcliDI en-
quiry under Sbltute 30 0.( ~e Statutes 
of the Unlvendty. The Executive 
Council ~ prevented these four 
teachers from functioning in any capa-
ctt,. wbat.o.ver in the Unlverait,. till 
tile eoqwrJ is completed and a deci-
sion uri"... lit. 

(b) 'nle que.t1on does not arise in 
10 tar as thole PJoteaors who have 
been reinated are coneemecl. 
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Coal Wasberies 

•• 11. {Sbri D. C. Sbarma: 
Shrl P. C, Borooah: 

Will the Minister of Steel, MbaeiI anel 
Fuel be pleased to state: 

(a) whether it is a fact that a'com-
mittet' has been appointed for a cletail-
ed examination of the utilization of 
raw coal and middlinp from the ek1at-
in, washeries and thoae JM'OPOeed 
during the Third ~ Year Plan 
period; and 

(b) if so. their ftncliDIS? 

TIM ....... r of Steel,...... ... 
.... 1  ( ........ Swana S ...... ): (a) Yes. 

(b) Govemment are awaitinc the 
f\nal report of the Committee. 

aadar _..., ... t 

-til. Slut ..... KrIIIua: Will the 
MinWter of Del-. be pleased to state: 




